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1. Prayer is sought to direct the respondent no.2  to decide Partition 

Application/Case No. 2686 of 2025, Computerized Case No. T-

202505200102686 (Shakoor Ali vs. Rabadi Devi and others) within 

specified time limit, which was filed in the year 2025.

2. In view of the matter, the relief as prayed for, cannot be granted.

3. However. in the facts and circumstances of the case and also in the 

interest of  justice, the respondent No. 2/Up-Ziladhikari, Sadar Tehsil 

Deoria, District Deoria is directed to decide the aforesaid case 

expeditiously but without granting unnecessary adjournment unless there 

is no legal impediment.

4. The writ petition is disposed of accordingly. 

March 11, 2026
P.P.
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